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IN THci CBNTRAL ADMINISTRi·ffIVd TRIBUNAL, JAIPJR BcNCH, JAIPUR. 

c;p 55/94 
{OA ',1 Hl/93) 

Ravindra Singh 

A.K. Mehrotra 

Mr. w. Wales 

Mr. M. L. Sharma 

• • 

• • 

V/s 

• • 

• • 

• • 

Date of order 9.8.94 

Applicant 

Res pendent 

Counsel for the applicant 

Head-clerk, Departmental 
representative for the respondents. 

Hon'ble Mr. Gopal Krishna, Member (Judicial) 

Hon'ble Mr. O.P. Sharma, Member (Administrative) 

PBR HCN'BLE MR •• qoPr\L KRIS,HNA, McMB~R tJYD.J;,CIA~) 

Applicant Ravindra Singh has filed this GP against the 

non-petitioner for_- wilfully dis obeying the order of this Tribunal 
I 

in OA no. 714/93 dated 3.1.94 by which the respondents were 

directed to dispose :·of the repre~en:ttition made by the applicant on 

11.12.93 vide (Annexure A-8) in accordance vvi th rules through a 

speaking order after hearing the applicant within a period of four 

months from the date of the order •. 

2. We have heard the learned counsel for the applicant and 

Shri Madan Lal Sharma, Head-clerk, Departmental representative for 

the respondents. 
-

3. The non petitioner has stated in his reply that the 
' 

applicant was heard on 12.7.94 and the Competent Authority had 

already passed an 8rder on 26.7 0 94 complying with the judgement in 

the aforesaid OA. However, the resppndent had tende:i;-ed his uncondi­

tional apology in the reply for the. delay cai.1sed in complying_ with 

the order-: in questiono The decision of the Competent Auth 1Jrity 

complying with the dir2ction of this ::tribunal is dated 26. 7 .94 

(Annexure R:-1). The respondents have already decided the repr.:esen­

tati on of the applicant on merits. The act of the resp.ondent, is, 

therefore, not tantam·:mnt to contempt of court. This petition 

therefore fails and it is dismissed 

Noticf\issued stand discharged, 

(O.P, ~~) 
Me mber (A) 

with no order as to costs. 

~~·-' 
(Gopql Kt'i.shna) 

Member (J) 


